-n-.‘_..l ‘- ¥
e o OPEN_COURT [ 1]
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD '*
ADDITICNAL BENCH AT A.LLAEABAD '
WU R R R . iy
Allahgbad 3 Dated this 8th day of Novemper, 1996 | E
Original Application No,034 of 1995 l
Ristrict : Allahapad 'r
CORAM; |
Hon'ble Mr, S. Das Gupta, A, M,
Hon'ble Mr, T.L. Verma, J M.
1, Union of India, through General Manager @
Northern Ragilway, Baroda House, New Delhi, :
y4 |
2, Civisional Railway Manager, Northern Railway |
Divisional Railway Manager Office, Allahabad;
35 senior Divisional Cemmercial Manager,
Northern Ragilway, Allahabad Division,
Allahabad,
(By sri D,C, Saxena, Advecatle)
e ceecesessoApplicants
1. Hafi zuddin son of Sri Maziuddin
| ¥
Resident of Hasan Manzil,
Attarasuiya,
Allahabady
2 Prescribed Authority under the Payment of
Wages Act,

Allahabad, Y | }

(By sri HB singh, Advocate)

e o« o « o Respondentg |
1
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By Hon'ble Mr, S, Das GBupta, A.,M,

This application was filed under Section 19

of the Administrative Tribunals Act, 1985, challenging
the award dated 30-3-1995 by which the Authority under :

the payment of WageS Act i.e. the Respondent No. 1 had
{, 10, 25 Lo 0
agarded a sum of RS, 11225790 as deducted wages
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t ogethar with th-ree—bi—weﬂ—mtrhamount as compencation '

Nl to tﬁ the applic ants,
2 When the case came u For@aaring, the
Sl B
learned counsSel for the m s pfurly c onc eded

that this agpplicstion has been filed without first

filing the appesl before the District Judge. The ?

Hon'ble Supreme Court has since decided in the case

of K«Pe. Gupta that the gppellagte jurisdiction of

\
the District Jydge under Section 17 of the Payment of S
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Cel’ [\ . _ WageS ACt is not ousted by any provision contained /‘L—--‘*

. 3 1Y Laslqt ‘
c;_ﬁp«) ¢ A ;m'l’” i in the Administrztive Tribunals Act, It is,therefore, \ /'
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7% ],\{6' Clear that the applicant has approzched this Tribunal w
h

73\"“"'

'~ uwithout first exhausting the remedy available to him

23 it

before the District Judge.

Je In vieuw of the foregoing tha appolication is
@ MLCP? dismisseds, The interim order paSsed hy;':.hj,s Tribunal J
\:ju\ c':‘-;q is vacated., The amount deposit ed:ga;wgr;e applic ants ;
tf-"[’/ (A _\ " pursuant to the earlier interim order may be withdr guan |
frﬂf*l, | a\:‘( by them.

4, Rouever, nothing in this grder shall




oreclude the aiplic .nts from filing, if so advised,

an apy gl before the apy rop rigte forum l-lndar the ..'_‘. )

payment of WJagest Act.
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